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IN THE CENTRAL PDMINISTRATIVE TRIBUNIL; HYDERIBAD BENCH 

AT HYDERABAD 

O.A.No.375/90 	 Date of order; 15.10.1993 

BETWEEN: 

Jalumuri Ethirajulu' 	 .. Applicant 

1•  The Scientific ?dviser to the 
Raksha Man triand Director 
General, Research&Development, 
Ministry of Defence (R&B Orgi-
sation) D,HO., New Delhi. 

The Director, -' 
Naval Scientific Technological, 
Laboratory, Vis]chapatnar27. 

Sri M.ppa Rao, Fire Supervisor, 
Naval Scientific Technological 
Lthotatory, Visakhapatnam. Respondents. 

Counsel for the Applicait 	 Mr.M.P.Chandrarnouj,i 

Counsel for the Respondents 	.. Mr.N.R.Devraj 

CORAM; 

HON'BLE SHRI A.B.GORTHI : MEMBER(ADI"U.) 

HON BIJE SIThI T.CH?NDRASEEHARA REDDY : MEMBER(JUDL.) 
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Order of the Division Benth delivered by 

Hon'ble Shri. A.E.Gorthi, Merter(Admn.). 

The applicant who was working as a Làading 

Hand Fire (L.H.F.) in the Naval Scientific Technological 

Laboratory (N..S.T.L.) is aggrieved by the respondents> 

action in denying him promotion to the post of Fire 

Supervisor and promoting his junior Sri A.Appa Rao 

respondent No.3 to that post. 	 II  

2. 	 The facts in this case are not in dispute 

and they may be stated briefly. For promotion to the 

post of fire Supervisor, a Leading Hand Fire should have 

qualified in the Senior Fire Supervisor course from Defence 

Institute of Fire Fteseatch, New Delhi or the Sub-Officer's 

course from National Fire Service College, Nagpur. For 

the purpose of attending Senior Fire Supervisor course 

at New Delhi a candidate should have qualified in the 

General Course in Fire Fighting. The applicant was 

neither sent for General Course in Fire Fighting not for 

Senior Fire Supervisor course before he became due for 

promotion to the post of Senior Fire Supervisor. in 

1985 when he was selected for the promotion for the post 

of Fire i Zg-WGe the respondents sent him for the Senior 

Supervisor course at New Delhi. Respondent No.3 who was 

junior to the applicant was sent to •attend : e General 

Course in Fire Fighting. While Respondent No.3 could 

completef the course su&cesfully, 	the applicant was 

returned by the Defence Institute of Fire Rsearch, 

New Delhi on the ground that he was not eligible to 
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attend the course because he had not completed the 

General Course in Fire Fighting. This in* happened in 

1985. There_after respondent 10.3 was sent to National 

Fire Service College, Nagpur where he qualified in the 

Sub-Officer's course. Consequently when a vacaity in A 

Supervisor cnt arose in 1989, respondent No.3 was 

promoted. The main contention of the applicant is that 

it was entirely on account of the mis-management of his 

cae A.  by the respondents that he was not deputed to attend 
the requisite training courses sufficiently in time. 

it was not left open to him to attend the courses because 

one could only be deputed by the department Q.9aeeed to 

attendafr the said courses. against vacancies allotted 

to the department. 

3. 	 The respondents in their counter affidavit 

h.ave stated that it was a problem to get the requisite 
a 

number of vacancies allotted frvr deputeS the employeeb 

to attend the various training courses in the Gefence 

Institute of Fire Research and the National Fire Service 

College. The respondents never intended•  to harm the 

career of the  applicant as would be evident 	the fact 

that in 1985 keeping in view the seniority of the applicant 

he-was deputed to attend the Senior Fire Supervisor course 

where as,his junior, respondent No.3 was sent to attend the 

General Course in Fire Fighting. The applicant studied 

only upto 8th standard where as the respondent No.3 after 

his appointment in the department became a Matriculate 

also. Neverthless the respondents attewtt that promotion 

to the post of Fire $p±iy* is not by selection,ac-zTh 

I-,  
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b only by seniority subject to suitability. The 

respondents have drawn our attention to SEW 82 of 

1980 under which the essential requisite qualifications 

for promotion to the post of Fire Supervisor have been 
.41)C.apb 

spelt out. There can be no 	 from the fact that 
0- 

for promotion to the post of Th'ire Supervisor, 	Leading 

Hand Fire has to qualify in Senior Fire Supervisor ;t 

or Sub-Officer's course from Nagpur. 

4, 	 We have heard learned counsel for both 

the parties. Mr,M.P.Chandrarnouli, learned counsel for 

the applicant contended that if the applicant was not I&i 

thle to successfully complete the laid down training 

course it was not on account of any omission on his 

part but it was entirely due to the mis-management of 

the applicant's case by the concerned officials in the 
4- 

respondent: organisation. Mr.N.R.Devraj. .admi 4ctcd 4to 

refute the said contention by stating that the respondents, 

keeping in view the seniority of the applicant tt-ctz4 

sponsor him for the Senior Fire Supervisor course at 

Delhi. 

5. 	 The applicant admittedly was senior to 

respondat N0.3. There was also no doubt thatAor  no 

fault of the app1icanthe could not attend or qualify 

either in the General Course in Fire Fighting or in the 

Senior Fire Supervi&or course. The applicant was rethrd 

from the Defence Institute of Fire Research in 1985 on 

the ground that he was not eligible to undergo the 

Senior Firé(ervisor course. He however took his 

own time and approached the Tribunal only when respondent 

No.3 was promoted to the post of Fire Supervisor. The 
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Copy to:- 

The Scientific hdvjser to the Raksha £qantri and 
Director. General, flesearch & Development, Ministry of 
Dofence(R&5 Organisation) D.H.O., New Delhi. 

The Qirector, Naval Scientific Technological Laboratory, 
\Iisakhapaznam-2?.. 

One copy to Sri. M.P.Chardramouli, advocate, 1-7-139/1, 
S.R.K.Nagar, Hyd. 

One copy to Sri. N.R. Devaraj, 5r. CGSC, CAT, Hyd. 

One copy to Library, OPT, Hyd. 

One spare copy. 
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applicant cannot be faulted because,as already observed, 

it was entitely on account of the improper action of 

the concerned officials that the applicant was denied 

due opportunity to cossess the requisite service in 
J-A ,a j.,Jcs .- 

training. We, therefore, 	to hold that the applicant 
& 

is guilty of any latches in this case. In any case, 

respondentjiNo.3 was prorivted to the post of Fire Super-

visor in December (29.12.1989) and this application has 

been filed on 30.4.1990. 

Undoubtedly the applicant has a genuine 

grievance. We therefore allow this application with 

a direction to the respondents to ensure that the 

applicant is sent for the General Course in Fire Fighting 

and also the Senior Fire Supervisor Course prior to and 

before the next vacancy in the post of Fire Supervisor 

is filled up. On the successful completion of the 

requisite training couLsesif the applicant is found 

otherwise suitable and promoted to the post of Fire 

Supervisor, he will be given seniority, on a notional 

basis, over and above the respondent No.3. The applicant 

will be entitled A  the monetary benefits only from the date 

of his assumption of promotional post of Fire Supervisor. 

The application is disposed of as above 

without any order as to costs. 

ninn tot mua oar. 

.aatxal dirnnitn'.tive Trzbua& 
HycL 	Beneb 

Hvdexabad. 

- U-. 
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Copy to:- 

The Scienti?jc Adviser to the Rakaha f'lantri and 
Director General, Research & Development, Ministry of 
De?ence(R&s Organisation) D.H.O., New Delhi. 

The Qirector, Naval Scientific Technological Laboratory, 
Visakhap2nam27. 

One copy to Sri. M.P.Chardramouli, advocate, 1-7-139/1, 
S.R.K.Nagar, Hyd. 	- 

One copy to Sri. N.R. Devaraj, Sr. CGSC, CAT, Hyd. 

S. One copy to Library, CAT, Hyd. 

6. One spare copy. 
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applicant cannot be faulted because,as already observed, 

it was entitely on account of the improper action of 

the concerned officials that the applicant was denied 

due opportunity to possess the requisite service in 

training. We, therefore, '-• 	to hold that the applicant 
& 

is guilty of any latches in this case. In any case1 

responden4o.3 was pronoted to the post of Fire Super-

visor in December (29.12.1989) and this application has 

been filed on 30.4.1990. 	
* 

Undoubtedly the applicant has a genuine 

grievance. We therefore allow this application with 

a direction to the respondents to.ensure that the 

applicant is sent for the General Course in Fire Fighting 

and also the Senior Fire Supervisor Course prior to and 

before the next vacancy in the post of Fire Supervisor 

is filled up. On the successful completion of the 

requisite training coursesif the applicant is found 

otherwise suitable and promoted to the post of Fire 

Supervisor, he will be given seniority, on a notional 

basis, over and àbäve the respondent No.3. The applicant 

will be entitled4 the monetary benefits only from the date 

of his assumption of promotional post of Fire Supervisor. 

The application is disposed of as above 

without any order as to costs. 

- U-. 
I 	 (T.CHANDRASEU1ARA RED~Y) 

Member (Judi.) 
	

Nember (Mmn.) 

Dated; 15th October. 1993 

sd 

(Dictaed in Open tourt) 

-- 



/o Cc 

TYPED BY 
	

COMPARED BY 

CHECID BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRiBUNAL 
HYLEPABAD BENCH AT HYDERABAD 

THE HON 1  ELE MR. JU1TICE VflELADI ro 
VICE dEiipiw 

z4 
THE HON'BLE MR.A.B.GORTHI MEMBER(A) 

AND 

THE HON'BLE MR.T.CHANDRASEM-IAR REDDY 
MEMBER(JUDL) 

AD 
THE. HON'BLE MR.Pfr.TIRUVENdADAM:M(A) 

Dated: 	 r1993 

6 EDE.W.JTJ2MENT 

M_LR.A./C--ArNQr 

O.A.No. 

100 _ 

Adnkitted and Interim directions 
issued 

All o\e d. 

osed of with direction 

DThissed. 

Dismissed as withdrawn 

Dd!smissed for default. 

ejectedVOrdered. 

No -cf5& a to costs. 
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